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CErITRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BE Mclii A2 HYDERABAD. 

ONo. 559/92 	 Date of Dec1sion 10.7.1992 

Petitioner. 

Mr.G.PatameSWara Rao ' 'Advocate for 
the Petitiàner(s) :. 

Versus 

Union of India; rep. by its Secretaryt 

Ministry of Fianance. New Delhi and 3 ,others Responddnt 

Mr. N.Bhakara Rao 	 Advocate for 
'F the Respondent 

(5) 

CORAM: 	 I 

THE HON'BLE NR T.CNANDRASEKHARA REDDY,MEMBER(JUDL.) 

THE HON'BLE M. 

Whether Reporters of local papers may 
be allowed to see the' Judgment 7 	 I  

To be referred to the Reporters or not 7 

whether their iordships wish to see the fair,  
copy of the Judgment 7 	 I 

Whether it needs to be circu.Latea 	' 	 - - I 

to other Benches of the Tribunal 7 

Remarks of Vice Chairman on Columns 
1,2,4(To be submitted to Hontble 	'I 

Vice-Chairman where he is not on the 
Bench.) 

(HTcSR) 
M(J) 

- 	- 	.l • 	 S 

S 
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IN THE cENT:JL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD 

C.A.No.559/92 	 Date of Order: 10.7.1992 

BET?EEN: 

Abdul Kareem 
	 Applicant. 

A N D 

The Union bf India rep. by 
its Secretary, Ministry of 
Finance (Dept. of Revenue). 
North Block, New Delhi. 

The C€ntral Board of Excise& 
Customs, rep. by its Secretary, 
Govt. of India, New Delhi. 

The Collector, Central Excise, 
Basheeragh, Hyderabad. 

the Asst. Collector, Central 
Excise, Division-Il; 1-lyderabad. 	Respondents. 

Counsel for the Applicant 
	

Mr.G.Parameswara Rao 

Counsel for the Respondents 	 Mr.N.Bhaskara 

- 

C CR AM 

HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER(JUDL,) 

(Order of the Single Member Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Mernber(Judl.) 	). 
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This is an application filed under Section 1917 

of the Administrative Tribunals Act to direct the respondent4 

LAO 	
to continue ;the applicant in service anrJ further to 

regularise his service in the present cadre with all 

consEquentLvl benefits and grant such othr relief or reliefs 

as may deem fit and proper in the circumstances of the 

case. 

2. 	 The applicant is working, as Sweeper-cum- 

Water carrier in the office of the Asst. Collector Central 

1 
Excise, Hyerr2bad II Division. During the course of the 

admission bearing of this CA it was brought to cur notice 

that the services of the 	 terminated by the 

4 
respondents 	 As could be 
seen the pplicant nac 	 - 

I

without fijrst approaching the respondents for redressal of 

) 	 his grievnce/grievances. In view of this position we are 

2 	 of the opInion that this CA could be disposed of at the 

admissionstage by giving appropriate directions. 

M~1<p P - 

representation to the respondents with regard to the redressa 

of his grievance/grievances within 2 weeks from today i.e. 

from the date of this order. The respondents shall receive 

recresentation mace by the applicant and shthll pass 
final orders on the said r'Dresentataun L)J  

expeditiQusly as possible. 

4. 	 Mr. G.Parerneswara Rao, Advocate for the appi 

4n*rim relief. It is the argument of the couns 
for the applicant t 	if the termination' orders are LVCLi - 

eQtje-, that the applicant would practical1' be in the 

streets.j In view of the:: submission of the counsel for the 

- -- 	 =n in the interests of Justicd as an interim meas 

diect the respondents to contlnye  
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service in his present post until final otders on the said 

representatton of the applicant are passe. 

6. 	 The applicant would be a€ liberty to 

approach this Tribunal afresh in accordarce with law if 

the appliceht isaggrieved by the final Orders passed by the 

respondents. With the above said directions. this CA is 

disposed of with no order as to costs. 

T - c 

(T . CHANDRASILKHARA REDDY) 
Member(Judl.) 

Dated: 10th July, 1992 
(Dictated in the Open LOUL 

Deputy flegistrar(J) 

To 
j The Secretary, Union of India, 

Ministry of 'Finance (Dept. of Revenue) 	I  
"° North Block, New Delhi, 

2, The Secretary, cntral Board of Excise & èustoms, 	- 
Govt. of India, New Adelhi, 

3,. The Collect,..c€ntral Excise, Basheerbagh,,. Hyderabad. 
The Assistant Collector, Central Excise, Division III, Ryderaba 

L One copy to Mr.N, taskar Rao, Addl. CCSC.cATThyU 	 -. 
One spare copy. 	 I  

pvm. 	 I 


